N.B. (nota bene) : [sch. 1, item 45, Indian Stamp Act] faere
fooqof; e

Naik : [s. 5(1)(vii), Assam Rifles Act] ATz

naked light : [r. 2(j), Red Tariff No. 19] =T s<ft

naked power : IAF R orfarT ; T afao

nalband : [s. 5(1)(vi), Assam Rifles Act] ATeTeie ; AToIE

name : [S. 2(1)(j), Trade and Merchandise Marks Act] 717

name and surname : [s. 32, Coroners Act] T 3T Fer=TH

name and territory of the Union : [art. 1, margin, Const.] =
T A AT TSTET

name or style other than his own name : [Or. 30, r. 10, C.P.C]
I AT & o A7 A7 e

name or title : [s. 631, Companies Act] ATH T Tzt (F=TH)

named : 1. mentioned or specified by name; described by name;
[s. 69A(2), T.P. Act] AITFAT ; 2. mentioned; stated STATAT T ;
ot

namely : that is to say [s. 44, Indian Partnership Act] 7=ITe ; T

narcotic drugs : drugs having the effect of inducing stuper, sleep
or insensibility EaTT® Sreferat

narcotic preparations of hemp : [2nd sch. (r), Indian Railways
Act] =T &t T=moes AT

narcotic substance : [2nd sch., item 16, Extradition Act] T&aT9%
]

narcotics : a substance which when swallowed, inhaled or
injected into the system, induces drowsiness, sleep etc. TaTIF ;

AT TaTH

narrative : an account or narration [s. 275(3), Cr. P.C.] g<iid

narrator : TUAEHAT NEICED

narrowness or closeness : [s. 138(1), Cantonments Act] &1 IT
T

nation : {T°¢

nation honour : [title, Prevention of Insult to National Honour
Act] v =T

national : 1. one that owes permanent allegiance to a nation

without regard to place of residence or to possession of a more
formal status [s. 132, Trade and Merchandise Marks Act]

TS ; 2. of or relating to a nation TSI

National Academy of Administration : TSI TUTHA TRTEHT

National Aeronautical Laboratory : Tl'l?cﬁ?l' FTIRY et

National Agricultural Credit (Long Term Operations) Fund :
[s. 46A(1), Reserve Bank of India Act] ¥=iwr  Ffwr =wor
CEEUREREE ARIC]

National Agricultural Credit (Stabilisation) Fund : [s. 46B(1),
Reserve Bank of India Act] ¥TsiT Ffus yea (Radraem)
ffao

National Anthem : [art. 51A(a), Const.] TTeEITH

National Archives : archives of the nation, a repository for any
documents or other materials, especially of historical value; a
place in which public or institutional records are systematically

preserved T ATH@RITT
National Blood Transfusion Council : [s. 80G(2)(iiiha), expin.,
Income- tax Act] TSR TERTET TRUE
National Buildings Organisation : T fHRTT H e
National Cadet Corps : TITfﬁTr HIT FT
National Cadet Corps, Directorate of :
[BESIERT

National Cadet Corps, the Auxiliary Cadet Corps and the
Lok Sahayak Sena : ST #2e FIT, HGIAF e HIT AT

T TG dAT
National Calendar : TSE1T e

T[T FIT FIX
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National Chemical Laboratory : TI'lTrﬁTr THTAS AT

National Colours : national flag, ensign or standard [lInd sch.,
art. 35, Geneva Conventions Act] Tre& &ast

National Commission for Scheduled Castes : [art. 338, margin,
const.] T S ST ST

National Commission for Scheduled Tribes :
margin, const.] TTETT AT STASTIT SR

National Committee : [s. 80G(2)(a)(ii), Income-tax Act] T

National Council : TS T Erﬁ'ﬁl’{

National Council for Clinical Establishments : [ch. 2 and s.
3(1), Clinical Establishments (Registration and Regulation)

Act] TTeE AETRE T TRy

National Council for Educational Research and Training :
Trodrr Sreaforen sregErere oo yidreror g

National Council for Training in Vocational Trade : [s. 2(1),
Apprentices Act] FaTaETTa STRreTor it TEEiT whiug

national debt : TS T

National Defence Academy : TTSEIT TEAT SThTEHT

National Defence Bonds : [s. 193(i), Income-tax Act] T T&aT
T ; T TEAT deTT

National Defence College : TS TeT ool

National Defence Fund : [s. 80G(2)(a)(i), Income-tax Act]
e TEAT T

National Defence Gold Bonds : [s. 2(14)(iv), Income-tax Act]
T YT T AT ; TS LT S0 G

National Defence Loan : [s. 193(ia), Income-tax Act] TTei= T&aT
FIT

national development : [s. 5, Indian Statistical Institute Act]
e AT

national economic development [preamble, Additional
Emoluments (Compulsory Deposit) Act] T2 =T i fasrmer

national economy : TI"Y@?T Eperon

national emblem : [s. 123(3), Representation of the People Act,
1951] ITSET Hue T

National Extension Development Block : (It;nld e e
S

National Film Archives
EIRE IS

National Fire Service College : TS TR0 -9THT 4T hTelol

national flag : a flag serving as distinctive emblem of a particular
nation [S. 57(8), Indian Evidence Act and art. 51A(a), Const.]
TCET &3 ; Treaeast

National Food Technological Research Institute : TITfﬁ'J T
STETRRT STHeT TeATT

National Fundamental Education Centre : TS Hqd fare
=

[art. 338A,

of India : WX *T 2T Thew

National Geophysical Research Institute : TSI s{ifareht
ATELTT G

National Green Tribunal : [hdg., National Green Tribunal
Act] Trediar g srfereReor

National Guild : T2 farfeass &=

national highway : [art. 257(2), prov., Const.] TTs&1T STer@T T

national importance : [preamble, Institutes of Technology Act
and art. 49, Const.] 8T Agea

national income : TSHT 3T
National Industrial Development Corporation

st e o
National Institute for Visually Handicapped, Dehradun :
et =g faseria e, TEed

T

=
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natural form

National Institute of Audio-visual Education : Tl'&ﬁ?T 3T T
e

National Institute of Basic Education :
e

National Institute of Communicable Diseases :
T e

National Institute of Criminology and Forensic Science :
TSETT e T 37 wArTer e A ge

National Institute of Education : Tsi= farer wearms

National Institute of Medical Research : TI'@?T orfereaT
FAHLTT HEATH

National Institute of Sports, Patiala :
wfeaTaT

National Insurance Scheme : TSI AT TRy

national integration : [sch., Jawaharlal Nehru University Act]
T AT

national language : TI"Teﬁ"I qToT

national law : [sch. |, item 1, Arbitration (Protocol and
Convention) Act] Tregir fafere

national law of the State [sch. 1Il, Foreign Awards
(Recognition and Enforcement) Act] Trer #it Trsdir fafero

National Library : [s. 2, Imperial Library (Change of Name)
Act] TTSET [ETRTTT

national life : [art. 38(1), Const.] T Sfia=

National Metallurgical Laboratory : TS &lTq#H SERTLTAT

National Museum : T FRIZTerT

National Physical Laboratory : Y517 |ifdsh STt

National Plan Certificate : [s. 10(15)(ii), Income-tax Act]
TE AT T

National Plans Savings Certificate Clerk :
EELEEREIRED

national priorities : [long title, Industrial Development Bank of
India Act] TTe&r qferard

National Productivity Council : TS IcaTashaT ‘T&‘Tv{

National Project Construction Corporation : TTs&1T THTSIT
FRwTor A

National Research Development Corporation of India : WTZq
T AT e e e

National Rural Credit (Long Term Operation) Fund
[s. 18(1)(b), National Bank for Agriculture and Rural

Development Act] o&a ITfoT Yo (EaTierR TEd)
CIEE

National Sample Survey : T AT e

National Savings Certificate (First Issue) : [s. 112A, Income-
tax Act] TS F=aaeT (T fAer)

National Savings Commissioner : Tl'&ﬁ'q qq AT

National Savings Organisation : TS T T9d &

T A= ATSAT 5 LT q=

refrr AR T

T HATET

T AT

National Savings Scheme :
=

national security guard : [title, s. 1(1), N.S.G. Act] T
s

national service : [4th sch., item 5(2), Income-tax Act and art.
51A(d), Const.] T |aT

national service, to render : [art. 50A(d), Const.] TrsZ T |=T
HTAT

National Services Tribunal : TS |47 7faaHTor

national shipping : [preamble, Jayanti Shipping Company
(Acquisition of Shares ) Act] T T TftagT

National Small Industries Corporation : TI"T@'&' g I e

National Song : TSI

National Stadium : T e

National struggle for freedom : [art. 51A(b), Const.] Ta=dT %
fere Tredi sraTerT

National Sugar Institute : Tl'&ﬁ?T TR HETT

National Symbol : [s. 123(3), Representation of the People Act,
1951] T4 TehF

National Symbol, appeal to : TS Tefi Y @%

National Test House : TI'chﬁ'J e T2

National Trade Certificate : TSI sTa€TT THTOTTT

National Tribunal : [s. 2(11), Industrial Disputes Act] T
FrfarRTor

National Waterways : [art. 257(2), Const.] TSI STTHTT

nationalisation : [preamble, General Insurance (Emergency
Provisions) Act] e =rsheor

nationalised bank : [s. 224A(2), expln. (b), Companies Act]
TEET

nationalism : favouring or striving after the unity, independence,
interests or domination of a nation ¥TeZalg

nationality : membership of a particular nation or the fact or state
of belonging to a nation TTfSehaT ; TTehTaT

nationality law : Tftzerar fafaro

nationality of origin : [s. 592(2)(a)(i), Companies Act] Sg& Fit

=

nationhood : state or fact of being a nation TSEFaT ; TreaaT

nations, law of : [Ist sch., art. 63, Geneva Conventions Act] T2t
i fafiro

nation-wide programme : [s. 16(2)(h), Water (Prevention and
Control of Pollution) Act] TTegeaTdt FTaFH

native : 1. belonging to a place by birth [s. 2(d), Indian
Succession Act] F=7 fRaT# ; 2. used by the British to denote
Indian in legislation etc. AT ; T8ft

native father : [s. 3(5), Indian Divorce Act] Zer= foaT

native Government : [s. 7(2), Pensions Act] WTZda THT ;
Zoft

native language : ¢fi=r swyroT

native of India : [s. 2(d), Indian Succession Act] WTXd T TT

native State a former territorial division of India not
constituting an integral part of British India but ruled by its
own prince [s. 113, Indian Evidence Act] WTediT oo ; 3sft
ST

natural : 1. innate; based upon the innate moral feelings of
mankind [s. 13(d), C.P.C] w®fif% ; 2. taking place in
accordance with the ordinary course of nature [s. 114, Indian
Evidence Act] Ta{de ; TFeaT

natural born : [3rd sch. (5), Indian Succession Act] T

qarq

natural calamity : STfa= farafre

natural condition : [s. 7, expln., Indian Easements Act] SThfa=
Rafao

natural decay, subject to : liable to deterioration which takes
place in accordance with the ordinary course of nature
[s. 85(2), Cr. P.C.] ST&eat erasfier

natural decomposition : [S. 9B, expln., Drugs and Cosmetics
Act] STt fEreres

natural deposit : [s. 35E(2), Income-tax Act] STsfa= =&

natural event occurrence taking place or operating in
accordance with the ordinary course of nature YT HeAT

natural forces : ST srfarat ; T 6 a1
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275 nature of partnership : [sch. Il, heading, maditgaticmalcastdin

natural gas gasoline : [s. 2(m), Oil Industry (Development) Act]
TR 9 a2

natural guardian : [Or. 32, r. 3(4), C.P.C.] #=fi® &wers

natural guardianship : [s. 7, Hindu Minority and Guardianship
Act] F=f3te Tersrar

natural justice : justice based upon the innate moral feeling of
mankind [s. 13(d), C.P.C.] F=ffe =

natural love and affection : [s. 25(1), Indian Contract Act]
FaRE Iw o =E

natural market : [s. 2(e), Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Act] STsfa
EINLES

natural person : a human being as distinguished in law from an
artificial or juristic person [s. 2(19), Estate Duty Act] W&d
e

natural resources : QTﬁiﬁE qra

natural state : [s. 2(e), Oil Industry (Development) Act] STHfas
HIET

natural stream : a stream flowing in a defined bed or channel,
one formed by the natural flow of the water, as determined by
the general superficies or conformation of the surrounding

country ‘SI'ITﬁ?F Tfvar

naturalisation : the act or process of naturalising [S. 6, Indian
Citizenship Act and VIIth sch., list 1, item No. 17, Const.]
ECiREaL]

naturally : by natural or inherent character [s. 16, Indian
Evidence Act] ; T9Tad: ; YTSHids &7 &

nature : 1. the material world; the creative and regulative
physical power which is conceived as operating in the physical
world and is the immediate course of all its phenomenon; the
inherent power or force by which the physical and mental
activities of man are sustained; the inherent and inseparable
combination of properties essentially pertaining to anything
and giving it its fundamental character [s. 18(1), prov., C.P.C.]
T ; 2. kind; order [s. 96(1)(f), Employees’ State Insurance
Act] J&TT ; 3. character [s. 13(4)(g), Central Sales Tax Act]
EEEE)

nature and character : [sch., art. IV(6), Indian Carriage of
Goods by Sea Act] Shfar 3T wtetor

nature and composition : [s. 2(18)(ab), Income-tax Act] Y&fx
ERIRIET)

nature and degree of the offence : [s. 74, Air Force Act] sa1er
T T i AT

nature and extent : [s. 96(1)(f), Employees’ State Insurance Act]
T A AT

nature and quantum of activity : [s. 228(4)(d), Companies Act]
FTAATE! T T ST AT

nature and stage of the judicial proceeding : RupEd W‘Iﬁ'
A yFfT 3 R

nature and value of the suit : character and monetary worth of
the action [s. 18(1), prov., C.P.C.] &t # wfa i gox

nature, civil : of a civil character as opposed to criminal
character f&rfarer whfao

nature, evidence of a highly technical : sTfaRTz srreshi ‘Ff%
HTATET ; AT THAThT I T AT

nature of act : FT ¥ YFfT

nature of agency : [s. 190, heading, Indian Contract Act]
srferRr & sl ; srferRer 7 e

nature of commission : [s. 280-1, Income-tax Act] FHIer =T
EETES

nature of debt : [s. 128(2)(f)(i), C.P.C.] =& #t Wi

nature of interest : [s. 6(h), T.P. Act] B &t wfar

Act] AftaTET &t s, AT #°7 T
nature of proceeding : FTHATS! Y TFHfT

nature of the case : the character and circumstances of the
particular case [s. 66(2), Indian Evidence Act] HTHer T iy

nature of the claim : [Or. 7, r. 9(1), C.P.C.] TTa T Wi

nature of the information : [s. 173(2)(i)(a), Cr. P.C.] =fxr=T 1
LEESE)

nature of the relief : [s. 51(e), C.P.C.] sar™ ¥ wfao

nature of trade : [s. 2(13), Income-tax Act] 1T FiT TFfdo

nature of transaction : [s. 52, Indian Contract Act] F=T=agIT HY
q‘fﬁ':z;

nature or tendency of the words : [s. 96(3), Cr. P.C.] 9real ¥

nautical surveyors : [s. 9(2), Merchant Shipping Act] =T-aderh

naval : of or pertaining to, connected with , characteristic of or
used in, the navy & ; Fra=T

naval adviser : ST9T HATgRTL

naval architect : [s. 37(1), prov., (a), Architects Act] I
aregfag

naval attache : ST 37T

naval custody : [s. 3(12), Navy Act] Ft&fae srfsmer

naval demonstration : FT&AF yaoia

naval detention quarters : [s. 150(1), Navy Act] F&fa= e
FATEX

naval discipline : ST sreTaEA

naval force : navy [s. 132(3)(a), Cr. P.C.] SiT&HT 5t

naval law : ST8AT 3T ; Sr8ET Heefy fAfaro

naval men : members of naval forces [Or. 28, heading, C.P.C.]

GIGIEER

naval operation : FTE T H AT

Naval Organisation of India :
GIGIEEACRET

naval pensioner : [s. 6(g), T.P. Act] F1& T FeraaHir

naval tribunal : [s. 3(15), Navy Act] sit&fae srferreor

navigable : admitting of being navigated; affording passage for
ships or boats [s. 431, .P.C.] ATsX

navigable channel : [s. 431, |.P.C.] FITe STerer<oft

navigable river : [s. 17(2), Land Acquisition Act] sTe =T

navigable water : [s. 3(3), Indian Railways Act and s. 2(2),
Inland Vessels Act] ATeT STeT

navigate any vessel : [s. 280, I.P.C.] fo=f Srorarm=r &1 =<

Navigating Officer : FTaTaTgs M{haw ; AraaTg® srfaerrdr

navigation : the science or art of conducting ships or aircraft
from one place to another; the method of determining position,
course and distance travelled over the surface of the earth by
the principles of geometry and astronomy and other devices
[s. 52(2)(j), Inland Vessels Act] Ftafiage ; S=Ter ; 5971 ;
e

navigation, aerial :
g ; -

navigation or security of the convoy : [s. 8(1), Navy Act]
EIGEIREET] ﬂqu\(d’{!j‘l T FL&AT

navigation under sails : 9ol T A=TAT

navigation works : [s. 22(2)(ii), Damodar Valley Corporation
Act] FTaREET "

navigational aids : [s. 5(1), Konkan Passenger Ships
(Acquisition) Act] #uftag" #@gr@s @mEt ; [s. 12(5),
International Airports Authority Act] faerTer Heeft agmmT

[s. 3(14), Navy Act] sT2d =T

[s. 3(1)(0)(i), Civil Defence Act] faaT
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negotiating State

navigational chart : FtoRag" deeft =1

navigational purpose : [s. 6(1), Konkan Passenger Ships
(Acquisition) Act] ATT@gs S

navigator : one who navigates; a sailor or seaman, especially one
skilled in the art of navigation FTIRATES ; FHaTH ; AfAT=T

navy : a regularly organised and maintained naval force [s. 57(3),
Indian Evidence Act] FT&eT

naya paisa series : [s. 13(4), Indian Coinage Act] saT 99T @t

Nazir : a supervisor ; an officer employed in a judicial court ; a
sheriff ; a bailiff T

near : in close proximity; at a short distance [S. 40(1)(e),
Cr.P.C] e ; e ; fi

near at hand : [s. 38, Cr. P.C.] 9T )

nearest ascertainable equivalent thereof : [s. 14(1)(b), Customs
Act] SEaRT stfsrfRfe=ra T ST ase areT Aeveaw aoqes

nearest of kin : [s. 93, Indian Succession Act] eseaw et

nearest place of public resort : [2" sch., item 41(1), prov.,
Income- tax Act] fRsreaw ardstiae stferm e

nearest to one third : [s. 256(1), Companies Act] T - fagrs &
[RETLE]

nearly resembles : [s. 2(1)(d), Trade and Merchandise Marks
Act] FFe aIgeT §

nearly resembles, too : [s. 20(2), Companies Act] 3T 59T

nearness of kin : T Faer it fAerear

necessaries : items that cannot be done without TI9TF TEU ;
AT AT

necessarily and exclusively :
AFLTFT: AT A

necessary : that cannot be done without [s. 9(1), Cr. P.C.]
AT ; ATLTF TFG

necessary action : TR FLATS

necessary expenses : AT I

[s. 10(14), Income-tax Act]

necessary implication : the requisite process of involving or fact
or being in some condition etc. [Or. 8, r. 5, C.P.C.] 393
[EEEH

necessary or desirable : [art. 140, Const.] 3T=93F T TSI

necessary or proper : [s. 280ZE(2)(i), Income-tax Act] ereT=h
R

necessary party : a party without impleading whom a claim
cannot be legally settled by court [Or. 32, r. 13(1), C.P.C.]
HTILTh TETRTT

necessary steps : [S. 19J(4), Inland Vessels Act] Ta9T= Faq

necessary wearing apparel : [s. 60(1), prov., (a), C.P.C.] Tg=
= AALTF AT

necessity : the quality or state or fact of being necessary; great
need ; something that is necessary 3TaLTHAT

necessity, legal : eI ATAITARAT

necessity of discipline : [s. 117(1), Air Force Act] e
AT AT

need has arisen : [art. 115(1)(a), Const.] Srae==dT FaT 2T % &

needed for public purpose : [s. 17(1), Land Acquisition Act]
EIERRIEEEREIYE CERE]

needful : TATF Eh‘l'&l‘l'%

needlessly : without any necessity [s. 152, Indian Evidence Act]
FATATF TR T ; AAELTF &7

[s. 108, Indian Railways Act] rATaeT=®

needlessly interfere :
T T gEAST FAT

negate the expression of an opinion : TTF ¥ 3T I FT FILw
FLAT ; TF T AFET TATT/FAT

negative : 1. that expresses or implies or contains negation [Or.
14, r. 6, C.P.C] +&rcH=® ; 2. to refuse to accept; to
demonstrate the falsity of; to contradict [s. 62, Sale of Goods
Act] T FIAT ; FHAT ; 3. photographic image that
reproduces the bright parts of the photographed subject as dark
areas and the dark parts as light areas, that is usually on a
transparent material on which this image is produced [s. 2(t),

Copyright Act] Ftfeer

negative agreement : [S. 42, Specific Relief Act] TshTTcHH FXX

negative posting : % wiafteat

neglect : to disregard; to pay little or no attention to; to fail to
perform, render, discharge (a duty) to take (a precaution)
[s. 27, ill. (a), T.P. Act] 39&T AT

neglect of duty : [s. 14, Religious Endowments Act] &ded Iu&T

neglect or misconduct : [s. 27, Manipur (Hill Areas) District
Councils Act] ST&T T =TT

neglect to exercise (an animal) : (T #T) ‘i’qﬁ-fﬁﬂ'ﬁ =T ITeT
HTAT
neglected or delinquent children :

JUTETT AT AT ATAF

negligence : want of attention to what ought to be done or looked
after; lack of proper care in doing something; omission to do
something which a reasonable man, guided upon the
considerations which ordinarily regulate the conduct of human
affairs, would do, or doing something which a prudent and
reasonable man would not do [s. 81, ill.(a), I.P.C.] 39&T

negligence, contributory : the act or omission amounting to
want of ordinary care on the part of the complaining party
which concurring with defendant’s negligence, is proximate
cause of injury TRTETT IU&AT

negligent driving : [sch. 1, app. A, form No. 30, heading. C.P.C.]
SUETIEF TET FATT

negligent, habitually : [s. 14, ill. (n), Indian Evidence Act]
T IUATATT

negligent pilotage : [s. 20(2), Ist. Sch., Indian Carriage by Air
Act] ST FAHT =T

negligently : in a negligent manner [S. 3(22), General Clauses
Act] ST 7 ; IUATLAS

negotiable capable of being negotiated, transferable or
assignable in the course of business from one person to another
[s. 137, T.P. Act] 9%FTH T

negotiable air way bill : any written securities which may be
transferred by indorsement and delivery or by delivery merely,
so0 as to vest in the indorsee the legal title and thus enable him
to sue thereon in his own name [item 15(3), 2" sch., Indian

Carriage by Air Act] 9= 3| 9mTa=r

negotiable instrument : [s. 13(1), Negotiable Instruments Act]
T forEa

negotiability : [s. 7, Indian Securities Act] T&RTHIAT

negotiability of currency : [long title, Legal Tender (Inscribed
Notes) Act] T it TeehTEaaT

negotiate : 1. to transfer for value by delivery or indorsement

[s. 464, expIn. 1, ill. (b), I.P.C.] 9THTHIT &IAT ; 2. to hold
intercourse; to bargain or trade; to conduct communications or

conferences ST FHTAT ; ATAT FHLAT
negotiate managed access : [S. 7(2)(k), Chemical Weapons

Convention Act] FeraTied &3 % forg amat T

negotiated contract : AT o T H TS FiEAar

negotiated sale : STA=TT & T 36T 72 fror

negotiating : [s. 88(e), Indian Trusts Act] ITa=Ta AT ; ATAT
HTAT

negotiating skill : THHTAT FITT 6T FAAAT
negotiating State : ATATHT T

[preamble, Children Act]
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next

negotiaton : a business transaction ATAT ; the action of
negotiating; the process of being negotiated [s. 48, Negotiable
Instruments Act] TTHRTHOT ; ITa=d

negotiations, antecedent : [s. 6(3)(b), Hire-Purchase Act]
TEadt araer

negotiations, ante-nuptial : [s. 40, Indian Divorce Act] FFramgad
EERCING]

neighbourhood : [s. 21, Indian Forest Act] ITE9TH ; TSI

neighbouring place : [s. 177(b), 1.P.C.] 9219 & Td ; AT
T I ; TETE HT T

neighbouring State : [s. 3(8)(b)(iii), General Clauses Act] TErt
ST

neither party : [Or. 9, 1. 3, C.P.C.] #1F ¥t Tershre gt

nephew : the son of a brother or sister or brother-in-law or sister-
in-law [s. 46, margin, Indian Succession Act] TFI

nephew, great : a grandson of one’s brother or sister [s. 28,
ill. (ii), Indian Succession Act] 3= F9Fg

nephrology : [1st sch., Indian Medical Council Act] F& fa=am=

nepotism : CIERC RIS ICIES

nerve : [pt. IV(A), item 6(c)(ii), Chemical Weapons Convention
Act] T

nervous shock : an action lies for nervous shock and bodily
illness or disorder supervening on it, though the shock was
caused not by the application of physical force to the body of
the sufferer but by words or acts calculated to cause emotional
disturbances like fear, sorrow or distress to him. Injury to
health due to nervous shock is a form of bodily harm for which
damages may be claimed. But for the defendant to be liable he
must owe a duty to the plaintiff to take care with respect to him
and the fact that the plaintiff would suffer injury from nervous
shock as a result of the defendant’s act must have been
reasonably foreseen by him, and the plaintiff must have been

within the area of potential-danger ST =TT
net : free from all charges and deductions & ()
net adjustments : & THATISTT

net aggregate amount : [S. 212(3)(c)(ii), Companies Act] =
THforT A

net assets : & STfeaat
net consideration : pure consideration [s. 11(1A)(a)(i), Income-

tax Act] [ STawer

net differences : {5 3T

net ex-factory sale price in bulk :
FEMT-ZI 91 35w fiag

net fixed assets : §[& R smfeaqat

net loss : /& gTC

net owned fund : [s. 29A, National Housing Bank Act] &
IS IEICIFIEREI TS

net proceeds : proceeds free from all charges and deductions
[Or.34,r.6,C.P.C. and art. 279(1), Const.] 9I& 3 TH

net profits : [s. 62, Indian Trusts Act] & ATH

net profits of the company : [s. 199(1), Companies Act] F9=T &
qE ATH

net result : W weT ; sfaw gt

net revenue account : (3 JSd @l

net sum : a sum free from or not subject to any deduction [&
fere

net tonnage : [sch. 11(vi)(b), Workmen’s Compensation Act] &
TATRAT

net total : & SIS ; L& THT

net total income : FoT [ AT

net value : [s. 7(2)(a), Wealth-tax Act] & T

[s. 88(5), Patents Act]

net wealth : [s. 21(5), Wealth-tax Act] & &

net weight : [ AT

net worth : [s. 3(1)(ga), Sick Industrial Companies (Special
Provisions) Act and s. 47(xii) expln., Income-tax Act] =
aTferad; [s. 49(2d), expln., Income-tax Act] S[& T&F

netting agreement : [s. 2(I), Factoring Regulation Act] Ffer
HAT

neuro-surgery : [1st sch., Indian Medical Council Act] Tt
o o

neutral : [s. 301(1)(e), Companies Act] T=

neutral material : fesaTeY TaTd

neutral powers : [1st sch., art. 4, Geneva Conventions Act] T&&
sttt

neutral State : [S. 62(e), Army Act] &I TT

neutralisation of rise in consumer price index : STHFAT T4
gahis § giag w1 Aorareror

nevertheless : in spite of that ; yet THT g 9% oft

new arrangement : [s. 133, ill. (d), Indian Contract Act] 73T
ERED

new contract : [s. 62, ill. (c), Indian Contract Act] < &faaT

new co-operative bank : [s. 2(kk), Deposit Insurance and Credit
Guarantee Corporation Act] 73T g1l S

new discharge : [s. 25(8)(b), Water (Prevention and Control of
Pollution) Act] 7T feaoT

new ground of claim : [Or. 6, r. 7, C.P.C.] &T9 T 7T A&

new items of expenditure : g9 i T8 9

new member : [s. 2(c), Salaries and Allowances of Members of
Parliament Act] 73T 9a%

new pension code : [s. 29A(a), Estate Duty Act] 7= For &fgaT

new premium : 9 ST ; 7237 HfE=w

new premium cash register : T T =TT g TR

new service : T 44T ; 7 qAT

new township : [s. 2(c), Faridabad Development Corporation
Act] TIT WX

new trial : trial afresh [s. 464(2)(b), Cr. P.C.] 741 fa=rm=zor

new trial upon an amended charge : HeNE AT T TIT
[EEIRU

newly set up : [s. 3(d), Income-tax Act] AT TTT T
news agency [s. 2(d), Working Journalists and Other
Newspaper Employees (Conditions of Service) and

Miscellaneous Provisions Act] FHTATE TSHT

news editor : FHTAT HATH

newspaper : a periodical publication containing intelligence of
passing events [S. 81, Indian Evidence Act] FHT=TXT=

newspaper circulating in the district : [s. 154(1), Companies
Act] o= SraeT TeT S 7 8

newspaper establishment : THTERTET TIMIF ; qHMETCTH-
IRk

newspaper insurance : [6" sch., item (16), Income-tax Act]

newsprint : [s. 2(a)(vii), Essential Commodities Act] sr@eT<r
ST

news reel : THTAT fhew

news reporter : FHTATIAT

news sheet : [s. 3(2)(7)(a), Defence and Internal Security of
India Act] FHTATIT=TH

next : 1. coming directly after another [S. 48(a), Indian
Partnership Act] @cT9=Td ; 2. the nearest [s. 137(5), Army Act]
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e ; fsheaw ; [s. 30(a), Representation of the People Act,
1951] fAeFea® ; 3. immediately following in order [s. 246(4),
Cr. P.C.] 3¥T<IT ; WITHT ; [s. 246(6), Cr. P.C.] T< ; 21 =1,
B T99Tq ; A 1L FT

next below dismissal : [s. 78, Air Force Act] Ta=gfd & &t =

next below rule : Tf~T&T HaefT 2 ; Tk 1= =1 e

next day afterwards : e st o ; BEEE DI IREG] ; EIED
arg &7 fa

next following : immediately following [s. 55, T.P. Act] 3t ==
fora ; [s. 108, T.P. Act] fR=ferfa; [s. 14(5), Industrial
Finance Corporation Act and s. 23(1), Copyright Act] =
ARTTHT ; S T2 7

next following, date : [s. 314(2), Companies Act] feeaw
Fgadt arE; 3 a8 A e

next following the financial year, assessment year

[s. 211(2)(i), Income-tax Act] fa=fr=r = & Frk =12 7 ﬁra‘T’@%
ey

next friend : a person who is admitted or appointed by a court as
a special guardian to act for the benefit of a minor or any
person not sui juris; the guardian of a plaintiff in a case

[Or.32,r.1, C.P.C] a=fe=

next friend of the minor : 3TITeA=T T ATEH

next general election : STRTTHT ATeToT fAat=a

next hearing : [s. 246(4), Cr. P.C.] 3T gaTS

next hereinafter mentioned : THH 3T+ SF TATT EIG ; ELES
a0 S qeTq Sfeated

next in rank : [s. 2(0), Cr. P.C.] fag & &= =

next in seniority : SATSAT H IEH S A=

next of kin : [plaint No. 43, para 1, C.P.C.] fseaw =7 ; [s. 1,
Indian Soldiers (Litigation) Act and ss. 54(d) and 93, Indian
Succession Act] e deeft

next preceding : [s. 10(1), Land Acquisition Act] Ta=rT ; firege;
B T A B

next senior officer : SHF 3t H= FT SIS ATTHAT

next subordinate officer : [Or. 28, r. 1(2), C.P.C.] 31 A==
sefieeer arfeae ; St e srefimeer sty

next succeeding : [s. 30(a), Representation of the People Act,
1951] fAerea® 3TeadT ; [s. 137(5), Army Act] e st ;
B e A

next succeeding day : [s. 39(1)(a), Representation of the People
Act, 1951] fRfeaw STadT o ; Sk srer fam

next succeeding meeting : [s. 193(1)(a), Companies Act] &=
IALAAT AT ; 3V ATE AT ATTTAT

next superior officer : [s. 26(2), Air Force Act] 3FTHT TS
CIIETEN

nickel ores : e sr7es

Nidhi and Mutual Benefit Society : [s. 620A(1), heading,
Companies Act] ffer siie qreeafier wreeT T

niece : 1. brother’s daughter \EISIT ; 2. sister’s daughter ATST;
3. a daughter of one’s brother or sister or brother-in-law or
sister-in-law [s. 46, margin, Indian Succession Act] &

night duty section : YT SET AT

night shift : [Ist sch., item 2, expln. 1, Employees’ State
Insurance Act] T 9Tt

night soil : [sch., item 2, Fort William Act] fas=1

nihil quod est inconveniens est licitum : nothing which is
inconvenient is lawful STt srEgfareTsI= g ag faferqt a5t &

nil : TF TL1 ; T

nil rate of duty, at the : e[~ I I [h

N.O.C. (not otherwise classified) : [rule No. 3(1), Red Tariff No.
19] == x

no account shall be taken :

[art. 108(2), Const.] fE&Tar & =&t
forT s

no appeal shall lie : [s. 372, Cr. P.C.] #1E o7fict 7 gR(T ; &ls
sfier 7 2

no Bill for the purpose shall be introduced : [art. 3, prov.,
Const] =& YIS & forw #1¢ fHegws qrerfug T2

STaT
no charge shall fall : [sch., item 1(4)(i), University of Hyderabad

Act] FTE 9T TET 34T ST

no claim certificate : TS TTAT 7 FLA HT THTITT

no confidence motion : 3feaTe =TT

no demand certificate : ST THTITTT

no disallowance shall be made : [s. 40A(3), prov., Income-tax
Act] FTE ST 72T T ST

no execution shall be issued : [Or. 30, r. 9, C.P.C] #rE ¥
IBIESES IR EARERIRS L]

no longer : [art. 172(1), Const.] T 3fers Ag!

no longer in existence : [s. 41(5), Income-tax Act] srfeqes & 7
Tt

no objection certificate : a certificate indicating that there is no
objection 3T&T T ZTe T AT ; =T8T THTOTTT

no settlement is arrived at : TS TRIAETOT 721 AT

no title to the goods : [s. 166, Indian Contract Act] |Tel 9% &S
CRINCL

no work no pay : Wﬂﬁﬁaﬁﬁ

no work strike : FTAET ZEATA

noble ideal : [art. 51A(b), Const.] 3= amael

nodal agency : [s. 70A(1), Information Technology Act] Aree
EIEa

noil : short fibre removed during the combing of a textile fibre
and spun into yarn for cloth [s. 3(f), Central Silk Board Act]

R

noisome vegetation

FEdf

Nomadic Tribes
At

nomenclature : 79 TZfdo

nominal : 1. existing in name only as distinguished from real or
actual ITHHATH ; 2. of the nature of, consisting in, pertaining or
relating to, a name or names (as opposed to things) AT ;

sTeRterd ; 3. stated or expressed ATHTRT
nominal amount : [s. 94(6)(c), Income-tax Act] sTforRa

nominal damages : TTHHTT THATHT

nominal horse power : [s. 22A(1)(a), Inland Vessles Act]
EEIERICIERI B

nominal inspection : TTHHT T e

nominal member : ATHHAT T FaT

nominal or face value : [s. 19(1), Indian Securities Act] srfSrfga

: [s. 141(1)(iii), Cantonments Act] gTfA®<

Welfare Officer : ITITIIT ST FHegmor

RIEIESE

nominal purchase money : [s. 76(2)(b), Companies Act]
sfafea #ae=

nominal rent : [s. 464, expIn. |, ill. (d), |.P.C.] ATHHTH FT ATCH

nominal share capital : [s. 566(1), Companies Act] TSz ster
(#0) T

nominal value : [s. 4(1)(b)(ii), Companies Act] srfrfza ge

nominate : to propose formally for an election; to appoint by

name Hﬁé??‘lm;ﬂ HﬁéGEER'HT;HH T FLAT
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non-interest bearing

nominated authority [s. 2(), Additional Emoluments

(Compulsory Deposit) Act] A= et sTieErT

nomination : 1. the action, process or instance of nominating
TS ; 2. the act, process or an instrument of nominating;
an act or right of designating for an office or duty JTHTHT

nomination of candidates : [s. 21(d), Manipur (Hill Areas)
District Councils Act] 3Tt & ATATAZ9M

nomination paper : [s. 33(4), prov., Representation of the
People Act, 1951] AT fHE M-

nominee : a person named for any office, duty or position
[s. 4(3)(b)(i), Companies Act] ATa A= fordT

non-academic staff : [sch., item 34, Aligarh Muslim University
Act] wéverfrs TR

non-acceptance : failure or refusal to accept [s. 7, Negotiable
Instruments Act] STIfIRIE ; [art. 323(1), Const.] sriFiae

non-acceptance, damages for : [s. 56, Sale of Goods Act]
syt % fore e

non-advertised : =TT

non-age : the condition of being under twenty one years and
consequently not of age to manage one’s property and affairs
[preamble, Indian Majority Act] TITeq==ar

[6th sch., para.l, sub para(1)(a),

non-agricultural purposes :
Const.] FfT & f&r= s

non-apparent : [s. 5, Indian Easements Act] 3T=e

non-apparent easement : [S. 5, Indian Easements Act] (I
@@=

non-appearance : failure to appear [s. 256(1), Cr. P.C.] g1forx 7
BT ; AT 3 AR ; Sroresiiae

non-appearance, consequence of : ﬁ'(%TﬁIT 7\%%[ =T oy

non-appearance of such person : [s. 31, Coroners Act] T&

ST AT ZIE T AT
non-applicant : SATIEH

non-attendance failure or neglect to attend WETIoILT;
et

non-availability of funds : et it srear

non-bailable : not admitting of bail as a matter of right [s. 43(1),
Cr. P.C.] s/

non-bailable offence : [s. 2(a), Cr. P.C.] ASTHTFATT qTTer

non-bank treasury : A% AT

non-banking assets : ¥T-FwTeT sfeqAt

non-banking co-operative society [s. 2(ff)(v), Deposit
Insurance and Credit Guarantee Corporation Act] fre-SasT<r
qEFY AETEa

non-banking institution : [s. 45K(3), Reserve Bank of India Act]
T FFawTLT HEAqT

non-belligerent : a party or person not recognised as waging war
[11Ird sch., art. 4, Geneva Conventions Act] TIgHTT

non-bis in idem : not twice for the same [Illrd sch., art. 86,
Geneva Conventions Act] & T &fea 7 f3am ST

non-civil accounts officer : ¥ f&fae awT srfardy
non-cognizable case : [s. 2(1), Cr. P.C.] 1= HTHAT
non-cognizable offence : [s. 2(1), Cr. P.C.] STE=1T TILTe
non-commercial : not commercial, having no commercial

importance ATIISATR

non-commercial autonomous body : 9 rforsara< e s

non-commissioned officer : an officer in the military, naval or
air force, who does not hold a commission [s. 132(3)(d),

Cr. P.C.] SHTIFT sfthee

non-compliance : failure or refusal to comply : [s. 5, Companies
Act] I

non-confidential : JRTTA=1T

non-consent : Wﬁﬂ

non-continuous appointment : e ﬁ'{f%f@

non-continuous service : =g Far

Non-Contributory Provident Fund : 3/ f¥remft wiaey ffero

non-convicted person : [s. 4, Identification of Prisoners Act]
it ==t ; gy T sgemT = =

non-copyright matter : [s. 52(g), Copyright Act] sfafereaters

it

non-corporate tax-payer : AT T

non-cummulative preference shares [s. 87(2)(b)(ii),
Companies Act] srE=ft ST sfer (ATaFeifea e
SRE))

non-delivery : neglect or failure to deliver [sch., item I,
Limitation Act] srafara

non-delivery, damages for : [s. 57, Sale of Goods Act] srTf=ET™
o forg qEaTT

non-departmental telegraphist : AR qe-Ehas

non-designated : [s. 1(4)(c), Apprentices Act] o

non-disclosure : [s. 635AA, Companies Act] e = f3aT ST

non-distinctive character, of : [s. 15(3)(c), Trade and
Merchandise Marks Act] ST =TT Ta&T T T2 &

non-dramatic work : [s. 2(i), Copyright Act] =TT Ffae;
AT Fi

non-effective : not effective; not fit or amicable for military or
normal duty 3tfamefier ; stramaefier

non-effective services : ST ﬁHTQ'

[s. 2(g), Trade Unions Act] sfe=rei,

non-employment :

non-essential oil : ST T

non-existence : [s. 3, ill., prov., Indian Evidence Act] TR ;
srfar=rATar

non-existent : fF=AT 7L & ; A= ; stRaag

non-explosive : not explosive [s. 37(4), Factories Act] srfaehies®

non-feasance : omission to do what ought to be done 3Tl

non-ferrous metal : AT &I

non-forest purpose : [s. 2, expln., Forest (Conservation) Act]

AT TS
non-fortuitous service : service which is not occuring by chance
or without deliberate intention STFTeh € T

non-fortuitous service in the grade : Svft & FTHRRAF a7

non-fulfilment : non-accomplishment [s. 34, T.P. Act] srqftie;
2. non-performance [s. 75, Indian Contract Act] 9Ter = f3at
ST ; STl

non-functional (selection grade) : SFQ‘T%FF GREE L)

non-gazetted : XTSI
non-government institution an institution other than a
governmental one ¥ TTHRTLT HEAqT

non-government railway : T AR T
non-gratuitous act : an act which is not gratuitous [s. 70, Indian

Contract Act] TR FT4

non-grievous injury : [2nd sch., item 4(i)(b), Motor Vehicles
Act] &1, <1 S A R

non-Hindi : R31-zav, sf2&t

non- Hindi speaking : [art. 344(3), Const.] srfgarwrdY

non-Indian : [s. 2(17)(iv), Income-tax Act] STEAIT ; AT 1A~
ERAS

non-Indian origin : AT 3T

non-interest bearing : that which does not bear any interest ST

T ; BaT =
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non-statutory body

non-international : T AL
non-joinder : omission to join (as a party to a suit) STEITTT

non-joinder of parties : [Or. 1, r. 9, CP.C] Ter&l T

FEATSTT
non-judicial : other than judicial [s. 128(2)(i), C.P.C.] =IT*d<
non-judicial duties : [s. 128(2)(i), C.P.C.] =aT{aa¥ &dsa

non-levy : TG ; IgY 7 AT ST

non-liability : the absence of liability [s. 131, Negotiable
Instruments Act] =TT ; TR I=ET

non-manufacturing wunit : [s. 2(h)(ii), Khadi and Village
Industries Commission Act] fe-fSaTor TaFe

non-member convener : 1% HEET HATSH

non ministerial : TTITIFaR(TT ; SATA AT

non-negotiable document : [sch., art. VI, Indian Carriage of
Goods by Sea Act] STITHTTT TEJTIST

non-observance : failure to observe [s. 65(d), T.P. Act]
AATATAT

non-observance of rules : = sraTee

non-obstante clause : a clause used in public and private
instruments intended to preclude, in advance, any interpretation
contrary to certain declared objects or purposes TATIX &<

non-official : having no official status; not relating to, proceeding
from, or approved by officials TLTHHRTT ; FTHAT

non-official advisory body : [s. 13(3)(b), Immoral Traffic
(Prevention) Act] TSI TTZHTT T

non-official Bill : STeTEsh= =T

non-official member : ¥ TTFHTLT T

non-officinal : not used in medicine sITTefr

non-paying audience : [s. 52(1), Copyright Act] THT et ST
IH% forg e "Ery Al #war ; €I 9 & arer
LTI/ TATITOT

non-payment : failure or neglect to pay; the condition of not
being paid [Or. 37, r. 6, C.P.C.] sr&=T™ ; 7 far s

non-payment certificate : SEHETT THTUTTS

non-payment of rent : [s. 128(2)(f)(ii), C.P.C.] ¥Te &7 =g

non-payment of the allowance : [s. 128, Cr. P.C.] 9=/ &1 = f&=T
ST ; AT 7 AHEH

non-pecuniary loss : &7 7 {3 grfao

non-pensionable : 7T Ferft

non-pensionable service : ¥ Yorit T4

non-performance : neglect or failure to perform [s. 65(d), T.P.
Act] 19T ; [s. 6, Indian Easements Act] 7 faT ST

[s. 56, ill. (c), Indian Contract

non-performance of promise :
Act] T T AITAT

non-performance or non-observance :
FATAT AT AATATAT

non-petitioner : AT ; 7 IrsfiaTe

non-plan expenditure : TSTHIT 47 ; T AT =97

non-practising allowance : allowance paid in lieu of the
condition of not being allowed to practise =T=a=TT fATer 9T ;
Sferem &t W

non-production : not producing; not offering for inspection or
consideration [s. 159, Indian Evidence Act] 9T  F¥AT

non-profit : FATTATAL ; FATH

non-profit policy : [sch. 1, pt. B, para 4(b)(i), Life Insurance
Corporation Act] SI<TTsT =TT aTiere T

non-project work : RIEELECOp] 5 X AT F

non-public fund : [s. 10(23AA), Income-tax Act] STETIIHS
CIEE

[s. 65(d), T.P. Act]

non-qualifying service : T2 TaT

non-receipt of notice : the fact of not getting the notice
[s. 172(3), Companies Act] F=AT #i stamfeae

non-reciprocating country : a country which does not
reciprocate [s. 49, Estate Duty Act] STa<ed<l 39T ; A=A
9T

non-recovery : the fact of not getting or obtaining [s. 424(2), Cr.
P.C.] 39 7 €T ; T AeeAT

non-recovery of dues : &TT&3T T ¥ TGEAT

non-recurring expenditure : [s. 15, Faridabad Development
Corporation Act] 3TaT =2

non-recurring nature : [sch. I, pt. I, item 24(2), Companies

Act] srHTET TepfTe

non-recurring payment : FATAAT HaT

non-registration : the absence of registration [s. 49, Registration
Act] sEfrEEFRT

non-residence : [art. 326, Const.] f=ama

non-resident : not residing at the place in question [s. 2(30),
Income-tax Act] sTfRaTeft

non-resident account : 3TETET GTAT

non-resident broker : [s. 163(1)(d), prov., Income-tax Act]
faret o

non-resident company : [s. 5(1), Companies (Profits) Surtax

Act] sTfRaTeft ot

non-resident defendant : the defendant, who at the time of the
commencement of the suit does not actually reside or carry on
business within the local limits of the jurisdiction of the court

[s. 20, ill. (b), C.P.C]] erfmameft widamat

non-resident (external) account : [s. 10(4A), Income-tax Act]
srfary (Freft) =@mar

non-resident interest [s.
Regulation Act] srfaameft fga

non-resident person : [s. 91(3), Income-tax Act] fHaTHT =afaFT

non-resident principal : [s. 163(1)(d), prov., Income-tax Act]
fareT e

non-resident scheduled bank :
ATy s A

non-resident student centre : [sch., 25(1)(ii), Aligarh Muslim
University Act] stfR=m = s

non-resident university : 31 BEIGIREEEIEBIER

non-retroactivity of treaties : TS T aaefl wATT T FraT

non-return of the cheque : ek T ATIH T 2T ST

: [s. 268, Companies Act] sITacT

26(7)(i), Foreign Exchange

[s. 7(2), Interest-tax Act]

non-rotational directors
[BENED

non-saleable : 3TFaFT

non-satisfaction : the absence of satisfaction [app. E, form No. 3,
C.P.C] e gmT

not-selection basis, on : = 3 MLTT IT Tt

non-selection post : I=IT I

non-service : omission to serve (upon a person) TTHIS T ZIAT

non-service of notice : [2nd sch., item 61, Income-tax Act] F=AT
#t arfier 7 g

non-standard : 3HTAS ; HIAH F ERUIES H@

non-standard weight or measure : [s. 21, margin, Standards of
Weights and Measures Act] THTH= 9T 9T AT

non-State actor : [S. 9, margin, Weapons of Mass Destruction
and their Delivery Systems (Prohibition of Unawful Activities)

Act] eI T

non-statutory body : a body not established by a statute [s. 3(i),
Parliament (Prevention of Disqualification) Act] — sT&RTAT
[EEaR]
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notary public

non-teaching : TEATIAIT

non-technical post : AAFA T TS

non-testamentary : otherwise than by a will; other than by a will
st ; e ; i et

non-testamentary disposition : [S. 2(24), Indian Stamp Act]

EECIDEIRDE]

non-testamentary instrument : [S. 17(d), Registration Act]
fAaefiaedt foraa ;  [s. 164(iii), Income-tax Act] T @&t
forEa ; [s. 4, Indian Trusts Act] st foraa

non-testamentary instrument in writing : [S. 5, Indian Trusts

Act] fRaefrdt forea
non-transferable : =T
non-tribals : ST & 9= saf3a
non-unitary State [1st sch., art.

Conciliation Act] sTTcH® T=T

non-use : [s. 46(1), Trade and Merchandise Marks Act] Ia=T
non-user : [s. 38, expln. II, Indian Easements Act] SIT=RT
non-voted : JTIHT

non-working days : [s. 163(4), Companies Act] & fa= 5= fa=i
FHAIRIE

none of the above (NOTA) : IUET § H FS H@
nooks : very small pieces of kernels ZFHST

XI, Arbitration and

norm : an ideal standard binding upon the members of a group
and serving to guide, control or regulate proper and acceptable
behaviour HfFTTH

norm grund : T aferw

normal : HTHTT ; JATHTT

normal carrying capacity : [s. 53(2), Indian Railways Act]
TETHT T &HdT

normal expenditure : [s. 9(b), Estate Duty Act] THTHTT =aT

normal market fluctuations : [s. 27(4)(b)(i), Industrial Finance
Corporation Act] STSITX % HTHTT SAT-AETE

normal out-turn : FTHT ITATEH WIAT ; HTHI H1 ATAT

normal postings : THTHTT SEIGH

normal practice observed : [s. 3(3)(a), General Insurance
(Emergency Provisions) Act] SUTAR T ST ATAT THTHTT
LD

normal services : [s. 46(c), Motor Vehicles Act] |THT=T HaTd

normal term of office : [s. 11(3), prov., Unit Trust of India Act]
STHTATT TaTa e

normal wear and tear : [s. 24(iii), Defence and Internal Security
of India Act] HTHT FTe SIvieq ; AT TS ; TmHT
e &

normal working hours : [s. 2(kkk), expIn., Industrial Disputes
Act] TETHT FTH-Hd ; FHTH F TATHTT 5

normally : 9THTIA:

norms : 1. model; type; pattern; a standard of conduct or ethical
value JHTT ; HTA ; 2. authoritative rules or standards AT

north eastern railway out-patient block : TATTY ¥ T TRfY
TR

Northern Forest Rangers College :
SR RS R I ECIED

not affecting the merits of the case : [s. 99, C.P.C] ATW &
TUTHIOT WX T97E F T4 gU/THE 98 fam/aama =1 famr

not appearing in public : [s. 164(2), Representation of the
People Act, 1951] ST =TTs TeT T et

not be entitled to vote at all, shall : [art. 92(2), Const.] Ha 37
T farege gha gl gnm

not bearing interest : [s. 11, Indian Trusts Act] a7 Tf2a

TSR RIES I5TH HTAT |

not being prejudicial to assessee : [S. 119(2)(a), Income-tax Act]
Rttt av wfager wom= 7 1o arar

not below the rank of sub-inspector : [s. 32(1), Prevention of
Cruelty to Animals Act, 1960] So-faterss it 9 & == =7
TE

not commonly used : [S. 19, Registration Act] |THTIT: TIFT
GELEARSIG

not competent to contract : [s. 33(2)(b), Specific Relief Act]
HfeaT Fe # qere Tt

not designed for the purpose of avoiding : [s. 93(3)(b), Income-
tax Act] TEsI F TS o forg afefeud wgt

not exceeding : not more than [s. 154, I.P.C] s=fer;
[s. 57(a)(2), T.P. Act] =fars 7 (2rm)

not exceeding in any case the amount shown : [art. 114(1)(b),

Const.] =fora T & ForeT ofF zom & sfers

not expressly required by law : [s. 9, T.P. Act] faf&r gr=r
srf¥regeraa: safea T8 8

not forming part of : [s. 10(3), Arms Act] T ST 7 g TeAT

not inconsistent : [s. 8, prov. 1, CP.C] ST 3¥d 7 & ;
FAETT

not later than : STI2=T(

not later than the next day but one following : [s. 36(5), prov.,
Representation of the People Act, 1951] T {2 ZISHY oWTel
T 7 71 36 3o 7o U o grew s R aw

not less favourable : [s. 2(4), Departmentalisation of Union
Accounts (Transfer of Personnel) Act] FH ST 7 &f

not more than : [art. 80(1)(b), Const.] ¥ {er®

not more than one : [s. 158(5)(a), Representation of the People
Act, 1951] TF & ; UH § AT A&l

not negotiable : ITHET ; [s. 130, Negotiable Instruments
Act] TR T

not only : [art. 18(2)(b), Const.] ¥ Fae

not ordinarily resident in India : WTHET T TT ARG FT
BEIGIE AR

not previously repealed : [art. 13(3)(b), Const] ST Tgel &t
BB R e

not proved : [s. 3, Indian Evidence Act] &Tfaa 7l gam

not qualified : [s. 256(4)(iii), Companies Act] 318 &l &

not revocable during the life time : [s. 62(1)(i), Income-tax Act]

Sfrae Ter 3 S Tiaeg e a8t

not severable from the rest : [s. 27(2)(d), Specific Relief Act]
STT QT STRT & o0 gl AT ST |kt

not underseal, instrument : [S. 324, ill., Indian Succession Act]
srqgifa forfea

not warranted by the information : [s. 18(1), Indian Contract

Act] STTE & THTST 7 87
not wrought up : [sch., 2, Indian Railways Act] =47 a9 gu

notarial act : [s. 11(d), Indian Stamp Act] et &1 ; [s. 9(1),
Notaries Act] ; =<l =T &1 ; [sch. 1, item 42, Indian Stamp
Act] T Haefy

notarially certified copy : [sch. 1, table A, interpretation 61,
Companies Act] A=<t gTeT TN o

notary : a person publicly authorised to draw up or attest
contracts or similar documents, to protest bills of exchange etc.
and discharge other duties of a formal character [s. 2(d),
Notaries Act] et

notary public : a person publicly authorised to draw up or attest
contracts etc., to protest bills of exchange, etc. and discharge
other formal duties; a public officer whose function it is to
certify signatures and documents on oath [s. 57(6), Indian

Evidence Act] et afears
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notwithstanding clause

note : 1. a brief statement of particulars of some fact [Or. 11, r. 1,
C.P.C.] f&wawr; 2. a bank note or other form of paper that is
current money [s. 489A, I.P.C] = ; 3. to record a note
feooor FeT

note, accommodation : a bill, draft or note made, drawn,
accepted, or endorsed by one person for another without
consideration to enable that other to raise money or obtain
credit thereby [s. 59, prov., Negotiable Instruments Act] &T
a7

note at the foot : a brief record at the bottom of the text [Or. 11,
r.1,C.P.C.] ure-fawqur

note book : Al TF

note, inscribed : a note which has something written in it (after
its being printed) i@ AT

note of authority : a letter of authority to act etc. [Or. 27, r. 8(1),
C.P.C.] wrfarwre = fevaor ; yrférer e ; e o=

note of dissent : AT faroqor

note of protest by the master of a ship : [sch. 1(44), Indian
Stamp Act] TIe % HTEET FTXT STEATIRT T

note of refusal : [s. 58(2), Registration Act] &< T fevqur

note of substance : [s. 63(2), Registration Act] T =T fawqor

noted : 71e F foraT

noter : fETIUTEHRTT

noter and drafter : fCoqUTRTT ST yTETF

notes and comments : feeaor 3T Hepr-feeaufy

notes cover : fETour ST

notes of examination : [s. 240(3)(d), Companies Act] <& =T
ooy

nothing herein contained shall affect : i'ﬂ'cﬁ Eﬁ':j{ ot o T
T TR

nothing in this clause shall be construed as : [art. 98(1), prov.,
Const.] =& @< it T a1 &7 77 o1 T =T ST 6

nothing in this sub-section shall be construed as precluding :
[s. 5(4), prov., Charitable Endowments Act] & IT&=T i
et =T &1 g7 ot F AT S 5 oag (L) woyEa
FAT S

nothing ....... shall derogate : [art. 11, Const.] < aTd
srefieRor AT AT

notice : 1. intimation; a writing; placard, board, etc., conveying
an intimation or warning [s. 154, 1.P.C. and art. 61(2)(a),
Const] T=HT (ATfed) ; 2. knowledge or cognizance [s. 56,
Indian Evidence Act] srareT

notice board : AT Ig

notice convening meeting : TTerarsT E;F'Iﬁ' ED) GEI

notice in writing : s@ag =T ; forfeaa g=eT

notice, judicial : [s. 57, Indian Evidence Act] =aTfa sta&T

[Or. 12, r. 1, heading, C.P.C.]

notice of admission of case :
T i T

notice of demand : ¥IT FT =T

notice of deposit : e £ =T

notice of discharge : FTIYFT ToT

notice of dishonour : TSI FAAT

notice of ejectment : [s. 7(xi)(d), Court-fees Act] =@t Ft

T
notice of fact : [s. 3, expln. (iii), T.P. Act] == #it g==

notice of motion : FEATI-FAAT

notice of opposition : [s. 21(3), Trade and Merchandise Marks

Act] farer &t g
notice of production : FeT FIA F TAAT
notice of refusal : [s. 27(3)(b), Wealth-tax Act] < & T=T

notice of rejection : [s. 24(b), Sale of Goods Act] wferT it
TAAT ; TS 6 AT

notice of relinquishment : =TT ¥ FAT

notice of revocation : [s. 6(1), Indian Contract Act] wfaEg=or
& g=AT

notice of the matter : =Ta g7

[s. 85(3), Cr. P.C] S&rumm #r

notice of the proclamation :
TIqr

notice of the title : [s. 3(c), expln. 11, T.P. Act] g% #t g==T

notice to admit documents : [Or. 12, r. 3, C.P.C.] FEqTASIT T
TFd A 6 GAAT ; TEATST TATHTL FLA ol GAAT

notice to admit facts : [Or. 12, r. 4, C.P.C.] q=aqr T @ﬁ FT
T gEAT; T2 TFE FIA B GAAT

notice to be in writing : [s. 142, heading, C.P.C.] H=AT &
frfera g

notice to produce : [Or. 12, r. 8, C.P.C.] <1 <+ = forw g==

notice to quit : FTAT FT I T TAAT ; B < T FAAT

notice, transferee with : [see “transferee with notice”] =T
qfea shafdt

notifiable disease : any disease, which is required by law to be
reported to Official Health Authorities [sch., heading,

Factories Act] Tferg=reitar TT

notification : a written or printed matter that gives notice [s. 1(2),

prov., Cr. P.C. and art. 13(3)(a), Const.] sTferg==T
notification of assignments and transmissions : [s. 6(1), Trade

and Merchandise Marks Act] ®®=eET 3T T HiY
STrARET

notified area :

[s. 2(1)(a), Seaward Artillery Practice Act]

Notified Area Committee
afRrg e e it

notified by proclamation : S&ITUIT T 31'@1’{%!?[

notified establishment : [s. 22(2)(c), Defence and Internal
Security of India Act] srfergf=ra sama=

notified occupation : [s. 13(g), Defence and Internal Security of
India Act] srfergf=ra SusfifaseT

[s. 11(a), Oil Industry (Development) Act]

[s. 2(c)(A).

Income-tax Act]

notified order :

arfergfra smaer

notified place : [s. 2(c), Terminal Tax on Railway Passengers
Act] srfergf=ra sam=

notify : 1. to give notice of [s. 75, Cr. P.C.] gf¥a &,
2. to make a notification of TFERf=a FTAT

notify to the Houses by message : [art. 108(1), Const.] @&+ T
LESRRETI

noting and drafting : faeoor S wTeTerEe ;oo i ST

noting charges : TILIT THTUH THTL

noting for non-acceptance : the making of a memorandum on a
bill of exchange by a notary which states that the bill has been
presented for payment or acceptance and that it has been

dishonoured [Or. 37, r. 6, C.P.C.] rsrfawrgem = fevqur &z ;
srrfargon 1 feoqor

noting non-acceptance of dishonoured bill : [Or 37, r. 6,
heading, C.P.C] srTga fafaw=-w=r % srufargor =7 fevqur

notorious receiver : HEATA ITTh

notwithstanding : in spite of [s. 162, Indian Evidence Act]
B 9T T F 2 gu ot

notwithstanding any rule, practice or requirement to the
contrary : [s. 226(3)(iv), Income-tax Act] Frft wftser fAam,
AT AT YT F g g off

notwithstanding clause : a clause to prevail over other clauses

HATR! G



notwithstanding .... people has intervened
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nutritional food

notwithstanding that a dissolution of the House of People has
intervened : [art. 108(5), Const] = |97 &1 fo=res = &
SRR

novation : substitution of a new debtor, creditor, contract, etc. in
place of an old one [s. 62, Indian Contract Act] ==+

now this indenture witnesseth : Ig {3 =0 a7q 1 AT T ;
g L T 91 w1 A7) § ;T dioar g arq franef

now these presents witness and it is hereby agreed by and
between the parties hereto as follows : % T&RT FTLT
AT 3% d e xR ST g e 32 fBee
IHHT ATEfT

noxious : injurious; unwholesome [ss. 272, 273 and 278, I.P.C.]
ERIPEISI A IE O

noxious liquid : [s. 2(1)(b)(iii), Arms Act] TITI=FZ 5

noxious manufacture : the producing (of articles) by labour in
an injurious or unwholesome manner TIFHT fAfAwHTT

noxious matter : an injurious or unwholesome matter [app. A,
No. 24, para 2, C.P.C.] 3TTI=< 7T

noxious vegetation : [s. 7(4), Poisons Act] g1 aaeafaart

nuclear : [Preamble, Weapons of Mass Destruction and their
Delivery Systems (Prohibition of Unlawful Activities) Act]

nuclear damage : [s. 1(1), Civil Liabilities for Nuclear Damage

Act] THTIE T THET

nuclear explosive devices : [Preamble, Weapons of Mass
Destruction and their Delivery Systems (Prohibition of

Unawful Activities) Act] aTferehrar faesdies Feat

nucleus : a central part or thing around which other parts or

things are grouped, collected or compacted o

nugatory : [s. 306, Indian Succession Act] fAZei=

nuisance : an inconvenience materially interfering with ordinary
comforts of human existence; anything injurious or obnoxious
to the community or to an individual as a member of it, for
which some legal remedy may be found [s. 268, I.P.C.] =&H®
(EREIR)

nuisance, common : [s. 268, |.P.C.] HTHT=T =I&q

nuisance, private : [app. D, form No. 14, heading, C.P.C.]
T

nuisance, public : [s. 268, 1.P.C.] &% =[H&

null : naught; of no validity or effect [ss. 11 and 16, Hindu
Marriage Act] sTha

null and void : [s. 11 and 16, Hindu Marriage Act] #Fa 3T
o

nullify : 3Thd HTAT

nullity : the state or fact of being legally null and void [s. 16,
Hindu Marriage Act] 3raar

nullity, decree of : a decree declaring (a marriage) null and void
[s. 11, Hindu Marriage Act] 3rshaar T feshr

number : 1. mark or symbol having arithmetical value [S. 294A,
I.P.C.] &ai® (F9%) ; 2. anumber [s. 17(1), General Clauses
Act] &=

number of circumstances : [Or. 6, r. 12, C.P.C.] F2 qifRerfaat

number of directorships : [s. 30A(1), Industrial Finance
Corporation Act] fH=er =t $T Hear

number or figure : &I AT ATHA

number taker : TEIT TEF

numbered : bearing a number [Or. 4, r. 2, C.P.C.] Teaifeha

numbered consecutively : [s. 15(b), Companies Act] FHadT &9
g Heifad

numbering of shares : [s. 83, heading, Companies Act] siert
(ArTY) T TEATHR ; ST (AT IX FEC STAAT

numeral : [s. 2(1)(j), Trade and Merchandise Marks Act and art.
343(1), Const] =

numerator : the part of a fraction that is above the line and
signifies the number of parts of the denomination taken; one

that numbers [s. 35A(1)(ii), Income-tax Act] 3far
numerical accounts : HEIATHF AE ; sfiferer o
numerical strength of members : [s. 29A(4)(e), Representation
of the People Act, 1951] Tr&==t it &ear
numerous : [sch. 6, pt. 1, Companies Act] 319 ; Tga
numerous details : [s. 14(1)(b), Specific Relief Act] sga =
numismatist : qETET ; TETATET
nurse : T
nurse, auxiliary : TgMF T8
nurse, male : T&Y T

nursery : 1. a place designed for the care or training of children
T ; FTAdTET ﬁ‘{ HfeT ; 2. an area where trees, shrubs

or plants are grown for transplanting for use as stocks for
budding and grafting Y&reTaT ; TEIA
Nursery Development Officer : STeremet faeme stferepmr
nursing break : [s. 11, Maternity Benefit Act] Trooms o
Nursing Council : 7=t afiug

nursing home : a private hospital; a private home or other place
where maintenance and personal or nursing care are provided
for three or more persons, who are unable to care for
themselves properly [s. 80D(2)(i), Income-tax Act] af=r=T T8

(T 2T)
nursing orderly : T sraeft
nursing profession : TH==T FT
nursing sister : TRIAT €<
nurture : nourishing [s. 4, ill. (@), Indian Trusts Act] aTer=-gTeoT

nutrition : (supplying or receiving of) nourishment, food
[s. 5(4)(iv), Coal Mines Labour Welfare Fund Act and

s. 3(2)(a)(iv), Mica Mines Labour Welfare Fund Act] STeor
nutrition chemist : ﬁ'ﬂ"ﬂ'l’g!‘l’( I
Nutrition Research Laboratory : TS0 & TTRTLATAT
nutritional food : [r. 32A, Prevention of Food Adulteration

Rules] TTovrhT<T @Ter



